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in the Chunnambar river in CRZ — III (No Development Zone) by M/s.
Lagoon Sarovar Premiere Resort (Earlier M/s. Pondicherry Backwater
Resort Pvt. Ltd.), Puducherry.

PAPER BOOK-II
INDEX TO TYPED SET OF PAPERS

SL - Page
No. Date Particulars No.
1 | 24.102018 | Annexure — I: Approved Coastal Zone 1

Management Plan CZMP Map, 2011.

2 | 24.11.2008 | Annexure — II: Original Proposal forwarded by the
Puducherry  Planning  Authority  (PPA), 2
Puducherry.

3 | 13.12.1993 | Annexure — III: Government of Puducherry | 3-13
vide G.0.M.S. No. 18/93/Hg dated 13.12.1993 for
declaration CRZ Areas.

4 |02.02.2009 | Annexure - IV: Puducherry Coastal Zone 14
Management Authority (PCZMA) views on two
storeyed Resort Building.

5 |03.08.2017 | Annexure — V: Revised proposal forwarded by | 15-16
PPA and PCZMA Views vide date 11.04.2018.

6 |31.07.2017 | Annexure — VI: Extension of Existing CZMP | 17 -21
1993 prepared under CRZ Notification, 1991 and
Approval of CZMP 2011 for U.T. of Puducherry
dated 24.10.2018.

7 | 08.08.2024 | Annexure — VII: Public Complaint by V. |22-23
Chandrasekhar, President, Bangaaru Vaickal
Neeraadhara Koottamaippu, No. 64, East Street,
Bahour, Puducherry.

8 129.11.2024 | Annexure — VIII: Inspection Photos 24 -29

WWZ Through

Mr. Ramaswamy Meyyappan
Government Advocate

(Counsel for Respondent No. 1, 2)
Government of Puducherry
Madras High Court Campus
9940188325/meram6@gmail.com




1 1

A NNEx vl E ~T

M/s. Lagoon Sarovar Premiere Resort (Earlier Puducherry Back Water
Resort Pvt. Ltd.) is located at R.S. No. 5, Iyyanar Koil Street,

Poornankuppam Revenue Village, Ariyankuppam Commune Panchayat,

Puducherry

Approwed CZMP - 201l
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2 ANNEXURE ~1] 2

@

& PUDUGHERRY PLANNING AUTHORITY
‘ - JAWAHAR NAGAR,
PUDUCHERRY.
\v-
No: 2671/ PPA / SBI2/ 2008 /S'E)S'%’ Dt.

B 2 4 NOV 2008

The MEMBER SECRETARY.,

Puducherry Coastal Management Authority,
Department of Science Technology and Environment,
Puducherry.

Sir,
Sub: Puducherry Planning Authority ~(Proposed construction of two storeyed resort
building for M/s. Puducherry Back waters resort Pvt, Itd, at R.S. Na: 5, lyyanarkail street,
Parnamkuppam Revenue village, Ariyankuppam Commune Panchayat, Puducherry -
Opinion sought for — Reg.

-000-

© ;A Building plan application has been received from Thiru.R.JayaPrakash,
Mis.Puducherry Back Water Resort. Pvt Ltd, seeking approval for the proposed construction of
two: siforeyed resort building for M/s. Puducherry Back waters resort Pwt, Itd, at R.S. No: 5,
lyyanarkoil street, Pormamkuppam Revenue village, Ariyankuppam Commune Panchayat,
Puducherry and a plan is enclosed herewith. The proposed site is abutting the Chunnambar
river on the northen side of the plit.

In this regard you are requested to offer your opinion / views, within a month time. Early reply
is solicited to process the case within the statutory time limit. in case, if no reply is received within
the stipulated time, it will be preéumed that your department do not have any objection to the
proposal and the application will be processed for issue of building permit.

Yours Faithfully,

A
(M. KANDAR SELVAN)
MEMBER SECRETARY
0{;_

Encl: one set of Plan
Copy to:

Thiru.R.JayaPrakash,

M/s. Puducherry Back Water Resort. Pvt Ltd,
No: 87, Saint Rosario street,

Muthialpet,

Puduchetry.
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GOVERNMENT OF PONDICHERRY
Cingr  SteatTatwat “(Housing)

(G. 0. Ms. Io, 1893[Hg., daicd 315t December 1993)

NOTIFICATION

Rased on. the, MNetification S, O.114 (E), dated
19th February, 1991 issted by the Governsent
of India, Miuistcy of Euvironment and Forests
published in the Gazette No.105, dated 20-2-1951,
thie coastal streich along the Union territory of
Pondichersy are categorised into different
vategorics and the deails with re-survey numbers
of the land categorised accordi ngly are
mentioned in the Anucxure. Developments iu the
above arcas shall be permitted as per the
<ouditions laid down in the nolifeativn. | ;

(By- order of Ihe Administrator)

N. LOGANATHAR,
Under Sccrctaty to, Govermacnt.

MINISTRY OF ENVIRONMENT AND
FORESTS :

~/Departivient of Environment, Forests and Wildlife)

A e ) . NOT IR
~ ZTn ATION UBDER SECTIQTRONIND

R v Feel * .
PROTECTION) ACT, 1986 AND RULE $ (3) (d)
O F ENVIRONMENT (PROTECTION) RULES,
COASTAL STREVCHES

AND  REGULATIN ACTIVITIES IN
THE CRZ. : S e '

New Delhi, the 19t February, 1991

S, 0. 114(E).—Whereas a. Notification under
Scetion 3(1) ang Scetion 3(2)(v) of the Eavizonments
(Protection) Act, 1986¢ inviting cbjections against
the declaration’ of Coastal Stretches as Coastal
Regulation Zone (CRZ) and imposing_testrictions

~on industrics,

A 5th December, 19907

.-And whcr&as all objections reecived have heen
duly. considercd by the Central Governnient;

Now, theeefore, in exercise of the powers
~eonferced by clause (d) of suberule (3) of rule 3
of the Environment (Protection) Ruics, 1986, and
all ‘other powers vesting in its Lehalf, the Central
Government hereby declares the ceastal stretelics
of scas, bays, cstuarics, creeks, rivers and
backwaters which are influenced by’ tidal action
(in the landward side) up to 300 metres from the
High Tide Line (HTL) and the land between the
Low Tide

mr V)

opccations and  processés qu  Hies
. CRZ was-published wide S.'0. No. 944 (E), dated

Line (LTL) and ‘the HTL a3 Coastal .

Regulistion  Zone and imposes, with effect” from
the date of this Notification the following restric-
tions on the sciting up and capansion of industries.
opcralions . Qr prowcsses clg, in the said Coastul
Regulatign Zong ([CR¥Z). For purposes of this
WNotification, the High Tide Line (MTL) will be
defined as the fine up to whish the highest high
\ide reaches at spring tides.

Note=The distance [rom the High' Tide
Linc (HTL) to which the proposed regulations
will apply in the case of rivers, crceks and
backwaters may be madified on a casc by ease
basis Tor reasons to be secorded while preparing
the Constal Zone Management Dluns (referred to
Lelow): however, this distance shall not be Ivss
than 1C0 mietre or the width of the creck, river
or Dackwaler whichever is lcss, -

2. Prohibited Activitiss:

“The loltowing aclivitics are declared as prohibited
within the Coastal Reguintion Zong, nuwacly:—

(i) setting up of new industrics and expansion
of existing industrics, except those dirccily
related 1o water front or directly nesding
fareshore fuctlities:

NGl a5 b i A W e e

disposal of hozavdous subsiances &5 .
specificd in‘the Notifications of the ~
Govesament of India in the Ministry of
Eoviropment & Forests No. 5.0, 594(E)
dated 28th July, 1589, §.0. 966(E), dated
27th November, 1989 and GSR 1037(E),
dated St December, _1939: - 15

setting up dnd cxpansion of fist .
.processing  wputs including warchousing’,
. (excluding hatchery and natural fish

deying in peemiticd areas):

seltiog up and cxpansioa ofuails .
wmechanisms. for disposal of waste: and

offluents. except facilities “requiced for

discharging treated cffluents into the

water coutse with approvel under the

Watec ., (Prevention and Centeol of

Pollution) Act, 1974; and cxeept for

storm water drains;

(i)

disharge of untreated wastes and efftugnts

from indusiries, cilies or towns and

ollier human scitiements. Schemes shall be”

implementcd by the concerned authoritics
" for pbasing out the existing practices, if
- " any, withia aveasonable time period oot
exceading theee years from he date of
this Notification;

]
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{vi) dumping of city or fown waste fur the
pueposes of Iandflling or otheewise! the
existing practice, il uny, shall"be plased
qut withia a Teasonablc time-not exceed-
ing three years Trom’ the date of this
Notification; t

{2y The fellawing activitics wil require
envirgomental clearances (rom the Ministry
of Environment and Forests, Government
of Indin, namely @—-

(1 Consteuction uctivities related ta Defenee
requirements for which foreshore facilitics
(vily dumping of ash or any wasies from _are cssential {e.p. slipways, jelties elc)
thermal power stations: except for clussilicd operationsl
: y ° compuanent of dJefence projects for which
T (viii) land reclamation, bunding or disturbing i separate procedure shall be followed.
: the nattral covrse ol soi water with similar {Residentis?  buildings, office buildings,
constructions, except these required, for _Mospital complexes, workshops shall nct
conttol of coastal ervsion acd mainten- come within the dcfgnlhon of 6|1¢_l'=\llcl\al
ance or -cleasing of waterways, channels requiremants excepl i very 5]‘&'{!3‘ Chses
sad ports and for prevention of sandbars and hence shall not neranitly be perimiticd

and also except for Udal regulators, in the CRZ);

storm  water drains and stevcluges for (i) Operationnl constructions for ports and

prevention of salinity ingeess andfor harbours and lighthouses requiring waler

sweet water recharge; A fromtage; js:ui;:s wharves, quays, sfipways

_ {ix) miging of sands, rocks and ather substrata Eﬁldﬁ;ﬁsﬂd:l?;]l“} :;‘:'2:;’%’1 :"‘i,ifmr: . fhi

_materials, except those rare mincrals not definition of operational activitics cxeept

available outside the CRZ areas; in very speeial” cases agd henge shall not
normally be permitted in the CRZ):

& (%) harvesting or drawal of ground water and !
! “construction of  mechanizms  therelor Gily Therminl power plants (only foreshore
within=200 v of HTL; in the 200 m to facilitics Yor transpose of raw nnterials

$00 m «one it shall be permilicd only facilities  for in-take of cooling water

when done manually through ordinary and gutfall for Jiozlenzze b e rmdwanta_
_wells for deinking, horticulture, agriculture -cooling water);'and e\ Lo .0
LT ad TRl e LA NI R oA N Lo SRS SE T S

(iv) All other 'nctivities "with inwestment

. (xi) cansteuction activitics - in  <cologically exceeding rupees five croresi——————u.

sensitive areas .as specificd in Annexure-i
of this-Notification; e

any consiruction activity between the Low
Tide Line and High Tide Line "ecxcept
facilities [for carﬂying trcifed clfluents
and waste waler discharges into the seq,
fucilities (or cateying sea water for cooling

purposes, cil, gas, and similar nipelines

and facilities essential “for* “activilics®
permitled  under this Notification; and

“(G) () The coastal Sites and -Union--

Territory Administzations shall prepare,
within a peried of onc yemr [rom (ke
date of this Notification. Cousta] Zonc
Management-Plans identifying and
classifying the CRZ- arcas within theic
respective Territorics in accordanee with
the guidelines given in Annexures-l and 1]

o+ .autf, the Notification and oblain approval

{with or without modifications) of the

Central Government in the Ministey of
Enyironment & Forests;

(i) Within-the fromework of such approved
plans, -all deyelopment and activilics
witliin tie CRZ other than those covered
in para 2 aad para 3 (2) above shall be
regulated by the State Government,

= Uunion Territory Administration —or—ths-—
loeal autboerity as the case may be in
accordance with the guidelines given in
Anncxuzes-I and II of the Notification;
and

. i
{xifi) dressing or altering of sand duncs, bills,
* patural ‘features including lagdscape
changes ‘for beautification, recrcational
and other “such purpose, except as
permissible under this Notification.

~e b

3, Repulation of Permissible Activities:

v

All other activities, cxcept those prohi,l;ilcd in
para 2 above, will be regulated as vades:

(1) Clenrance shall be given for apy activity
within 1ke Censtal Regulation Zoace only
if it requires water front and forcshare
{acilities. Ay ¥

(i) I the interim period (fill the Coastal
Zone Managenent Plans meationed ‘in
paca 3(3)(1) above are prepared and
approved, all developments agd activitics
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within tic CRZ shall neot violate tiic *

provisions of this Netification. Slate
Governments” and - Unioa Tercitory
Adminisitations shall ensure adherence to
thesc repulations and  vielations, i any,
shall be’ subject-to the ‘provisions of the”
Eaviconmeat ‘(Peotection) Act, 1986,

“. Procedure for monitoring and enflorcenient |

The Ministey of Enviconment Forests & he
Government of State or Union Territory and such
other authoriticz at the State or Union Teerilory
levels, as may be designated for this- purpose,
shall be responsible for monitoring and enforcemint
of the provisions™ of this Notification within their
respective jurisdiciians.

.

. Rajamant,
2 Secretary. .
« [ N K-15019/1784-1A-111 (Vol, 11} ]

ANNEXURE-!

COASTAL AREA Cl.ASSlFlC:\TlON AND
DEVELOPMENT REGULATIONS

Classificatipn. t}l’ Coastal Ike;u!alion Zone !

i L il o]

'_:\"- : 3‘_,1'5;., For refulating development activities, the
=TS SN within 500 ‘mclres of Migh Tide

e

Line of the londward side arc elassificd into fou
calcgorics, namely T— .

Categary- (CRZT): _

(i) Arcas that are ecclogically sensitive and
important, such as national parks/marine
packs, sanciuaries, reserve forests, wildlife
Babilats, mapgeoves, coralsfeoral recls, -

areas close lo breeding and spawaing
grounds of fish and other marine life,
arcas ol outstanding naturil beauty/
historical | heritage ateas, arcas rich in

geactic -diversity, . ar ¢ a s likely-to be -

intndated ‘dutito rise in $oa leyel
conscquent  upon global warnying and
such other arcas as may be declared by
the Central Goverumenl or the concerncd
authoritics at the StatefUnion TVertitory
level feom time to time, * v

e =-—(il}=-Agc2-bativeen the Low Tide Lice and tbe

—

Hipgh Tide Line. =
Catcgocy-If (CRZ-1D):; ¢

The arcas that have aleeady been dcvclc;pcd
up to or close to the shore-line.. .For this purpose,

_“developed area” is relcered to’ as that area

within the municipal limits or in other legally
designatcd ‘urban areas which is alreacy

.

substantinlly huilt up and which bas bees provide
with dripage and  approach ronds and othe
inleastructunal facilitics, sueh os water supply ang
ZCwCrapge muins,

. Catcgory-IIT (CRZ-ILT) ¢

Arcas ‘that are relatively undisturbed and those
which do not belong to cither Category-I orll.
These will include coastal zonc in the rural areas
{developed und  undleveloped) and  alse arcis
within municipsl lmits or in olher legally dJesise
nated wrban areas which are not  substantially
bt up.

Category-1V (CRZ-1V)
Coastul stretehes in the Andaman & Nicobar,

Lakshadweep and small islands except thosec
designated  as CRZ-I, CRZ-11 or CRZ-III:

No:nis for Regulation of Activitics:

. 6{2) The devclopment or construclion aclivitics

i chifferent cateporics of CRZ  greas shall G

repulated by the concerned authorities at the
State/Union Territery level, in accordance with
the foilowing norms :

CRZ-

No new construction shall be permiticd with
500 metres of the High Tide Line. No cons-
truction activity, except as listed uwnder 2(xii),
will be permitted belween the Low Tide Liac
and the High Tide Line.

CRZ-I!

(i) Buildings shall B¢ pernitted ncither on
the scaward side of the cxisting road
{or roads proposed in the approved
Coastal Zone Management Plan of the
arca) nor on -scaward  side of existing
authorised structures. Buildings peemitted
oin the landward side of the existing
and proposed coadsfexisting autborised
strugtures shall be subject 1o the existing
local Town and Country Planning Regula-
tions including (ke cxisting. norms  of
FSI/FAR.

(i) " Resonstruction of the authorised buildings

»

to be permitted subjeet with Lhe existing

FSI/FAR norms and without change in
the cxisting use:

(i} The design’ and consteuction of buildings
shall be consistent with the surrounding
landscaps and lgeal architectural siyle.

MANAGE

MEMBER SECRE
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$HI (1)) The desien und .contliwction of buildings 2
e} b 2 : o v oy, shall be consistent with the suerounding

(i) The area up.to 200 mietres [romi ~ the landscape. and lacal architectural siyle. -

High Tide Line is 10 be carmprked as
* ‘Mo Deveiopment Zone', No coastruction
: shall be permitied within  this  zone

except Jfor tepairs of existing authoriscd

structures nol, excceding existing [FSI,
¢ existing plinth. area and ‘existiog density,
] However, the following uses may be per-
{ missible in. this zone— apriculture,
horticulture, gardens, pastures, parks play-
Belds, - foresley ond  sall manufacture
from sca water,

{ii) Development aof " vacant plots  between
200 and $00 metres of High Tide Linc
in 'designated arcas of CRZ-III ~ with
prior appraval of MEF permilted” for
construction of hotelsfbeach .resoris far
. temporary occupation of touristsfvisitors
subject to the conditions as stipulated
"+ in the guidelines at Anopexure-1f,

—(iii) Constructionfreconstruction - af dwelling
ANTrunits between 200 and SU0 metres’ af
the High Tide .Linc permitted so long it

+ i3+ within the ambit of traditional rights

J and, customary- uses such as. existing

r=fishing +illages and goathans, Building

j_permission for such construction/recons=

s truelion” will™ bestibjest o ‘the “condi-

| tions’that the total number of* dwslling

i units shall oot Le more thanitwice the

. number of existing 'units; total covercd

] area’-on” all ‘floors’ shall** pot *cxceed

33 pereent, of the plot size 3 the overall
height of construclion shall pot cxceed.,
9 metres and constcuction  shall not Le
[ more than 2 floors

(ground floor plus
one_fleor). s L

b i

Reconstcuction/alteralions of an exisling
authorised building permitted (subject to
() 1o (iii) above. g X
2 T e A e e

- avr -y

ot

ey =i,

_.in'49lnan & Nicobar Islands 3. e

v AR 4
J'{i) No new consteuction‘of buildings shall
! be’ permitted within® 200 " metres of the
: HTL; £

. 1) The buildiags betiveen 200 and 500 melres

“.from the High Tide,Linctsha!l fof have

mare than 2 foors, i(ground: flaor and

! 1st eor), the tolnl- covered-area on all

I .. floosrs shall not e moze than SO percent.

[ " of ‘the plot size and “the toinl height

e “of »" construction™ “shall ¢ not-  exceed
i 9 ametres; e YIRS

RETTETETS

Carals and sand froon the banches and
constal waters shali not fbe used for
» construction aud other purposces;

(iv)

(v) Oredging and uniderwater blasting in and
aeound  cornd formations  shall not be

permitted; and

However, in some af the islands, coastal
strelehes may also be clastified  intg
¢ategories CRZ-1 or Il or I, with the
prior approval of Ministry of Banviron- |
ment & Forests and in such designated
stretchces, the appropriate regulations given
for respective Categorics shall apply.

(v)

Lakshadweep and small Islands ;

(i) Tor permilting construction of buildings,
the «distance [rom the High Tide: Lios
shall be degided depesnding on the size
of the islands. This small be laid down

_for cuch island, in consultation with
the experts and with approval of the
Ministry of  Enviconment & Forests,
keeping in .view the land wse requirc-

meals for specific  purposes  wis-a-vix

* ==t fhealteonditions including  hydrologicdl——s—
aspeets erosion and ecalogical ‘sensitivity;

The buildings within 500 melees from
the HTL shall not have more than
2 floars (ground Mloor and 1st floor), the
total covered area en all floors shall
oot be more than 50 percent. of the
plot size and the total height of cons-
truction shafl not cxeced 9 melres;

L

. s
. (i) The design and construction of buildings
shall - be consistent with the surrounding
Jandscape and locai acchitectyral style.

T Corals wnd sand from ihe beuches and
- coaslal waters  shall .aot.be used for
construction and other purposes;

" (¥) ‘Dredging: and underwater Llasting in
nnd around coral fosnations shall oot
be permitted; and

———— e 8 et p——

(vi) However, insame of the islands, coastal

-siretehes misy: also be  classified into

categarics CRZ-1 or I or I, with

the prior “appreval of  Ministry - of

Environment & Forzsts and in such ds-

+.signated  stretches, the appropriate

+ yepulations given for respective Categories
shafl apply. =
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(b} Getween 200 m, dnd 500 m, from HTL ; RS, GOVERNMENT OF 1MDIA -
Nos, 68 pt., 70pt, 74 pr, 7pt, T8, 799t 80pt. | pogssay o Hustan Resoyrcz Devoroomas: o »

191 pt,, 102,103 pt., 106 pt., 107, 103, 109 pt,, 110 Pt
1pk, 1130, 113, L4,  USpn,  HEpl, 125pt.,
126, 127pt,

Keezhaiyee South : , | = i
(3) No Developmeant Zone (up 1o 208 m, from
HTL): R.S.Nes. l4bpt, lddpt, (74pt, 177.

() Detween 200 m. and 520 m. fromi HTL @
R.S.Nos, 138 pt,, 139, 140, 141 pr,, 142 143, 144 o1,
145, (46, 147, 143 pi., 153 pt,, 160 g2, 161 pt,, 162 pt.,
172, 173, 1%pt, 175, 176 pt.

Vanjonc 2

(3} No Development Zonc fup lo 2001, from
3TLp s RS.Nos. 203 pi., 215pr, 221 pt., 222, 223 pt.

() Detween 200 pt,  and 500 m, fram MTL:
R.S. Nos. iS$ipt, 182pl, 203 gt., 204 pi., 205 pL.,
206 pt., 207-p1,, 208 pt., 284 oL, 215 pu., 21608, 217 pt,,
21§ pt., 219 pt., 230 pt, 221 pt., 223 L.

-

: " MAUE REGION

CRZ—=N 3

Mabe and Kakiaye : [ A k
R.S.Nes, 210 22, 3pt, 24, 25, 26, 27 pt,

28 pl. 29pL, 30p, 32pL, SGpt., 8dpl. 93 pL, 94,

55,96, 97, 98 pr, 99 pt, 100 pe, 100 to 135, 136pt,
137, 138 p1. ; ShA

i g ¥

GOVERNMENT OF PONDICHERRY
Hearzir ane Werdarg Deeantuent (Healil)

{(G. 0. Ms. No. 3, dated 21l Jemsary 1994)

-
- -

NOTIFICATION -

The lollowing rules notificd “by the  Ministey
of HMumian Resouree Development  (Depactment
of Waonen and Child Development), Geverament of
India. New Delbi as G.S.R. 527 (E) and 58 (E)
under the Infant Milk Substitutes,” Frading Dottles
and [ufsnc Foads (Regulation of Production, Supply
and  Distribution) Act. 1952 ard published in
Gazelie of India, Eatroordinacy Pact-11, “Seetion 3,
Subescetion(i), dated 31-7-1993 arc.hercby
republished lor genera) information of the public.

T. DIANAGUIRAAMANE,

Uuder Scarctary to Government (Health),

{Department of Women and Child Develapmea’
New Delhi, the 31st Jufy, 1933,

MNOTIFICATION

G.SR. 527 (E).— ! ecxcreise of the powers
conferced by subssection (3) of scction | af ke
Infant Milx Substituies, Feeding Dotlles and .
Infans Foods (Regulation of Produstion,. Supply
and Distributica) Act, 1992 (31 of 1992), ia:
Centrut Governmend bereby appoints the fint
day of August, 1993 53 (he date on which (ke
smd Act shall come inta force. y

Muenaxt Anann Cuauonay,
Jout Scerclary.
{No. F-12-1/23 NT}

GOVERNMENT OF INDIA
MivisTay oF ITUMaN RESQUACE DEVLLOPMENT
(Dceparctmest of Woman and Child Develogmens)

New Delbi, the s July, 1992,
NOTIFICATION

G0 - §25LEN—In escegise  of the ponetss
conlerred Ly subsscetion (1) of scction 26 of ike
Infant Milk Substitutes, Feeding Doitles and Infant
Foods (Regulation of Preduction, Supply anc
Distribution) Act, 1992 (41 of 1992), the Centzal
Govarpment bereby nokes the Tollowing Rules,
namelyi— oy

1. Skort title g commencoment.—~{ 1 Thess reles
may ke calied the lufany Milk Substitutes, Feading
Dottles and Infant Feads (Repulation of Progusts
tion, Supply and Dietribution) Rules, 1382

(2) They shall come into force oniledate
of commencement of e Infant Mitk Subsiugies,

L Fecding Doitiez  and fofit Foods {Regitation

of Produetion, Supply and Distribution} Ast, 1922
(41 of 1992).

2. Deftitians—(1} 1n these rules, unless the
contexl atherwise requires,—

() vAct” means the Infant Mitk Subsiae,
Feeding Bottles and Infant Fosds
(Regulation of Production, Supply3sd
Distribution) Act, 1992 (L of 15535

sAuthorised OMices™ means am alfice
not bLelow e tank of 2 Clrs-
{Grovp—A or_whataver name caid
ofticer of the Governmeat duly zuthe
riscd b the State Goverument urde
section 125

{h)
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2} In molugic'\ﬂy ‘sepsitive areas (such a3 (b) Uetween 2000m. sud S0 a. from HTL - o s\ I
marine parks, mangroves, coral teefz, breadiog 1 MNow 113 fat., L8 pt., 120 pt., 120, 122, 123 pL, aOpl N
aud spawning grounds of fish, wildlife habitats [ 131,133, 133 pt., 134k, 135pL, 136, 137, 180, (300
and such olher areas a5 may ©c notificd by the | 140 to 145, 146 nt,, 147 pt., 143 pt., 149 pt., 150 pt,, JS “
Central/State Goveraments/Union T:mlunc,} 152 pt., 153, 154 pu, 155 pr. [5G pL., 157 @, 167 pu, 162, b
coastruction of beach rc;q.isjho‘cl. stiall not be | 169, 170 pe. 171 pL, 176G pL, 180 pt, 181 pr, 185, |
permitted. 186, 187, 188, 189, 150 pt., ‘2!_9__ 192 pt., 193, 1947
195 pt, 196, 197,194, 159 pt., 200 pt. ] i
ANNEXURE . Ariaukuppam "
PONDICHERR FGLON !
-1 A O R HBE e (a) No Development Zone (up to 200 m. from % b
CRZ—1 HTL): RS. Nos. 122 pt. 123 pt., 124 pt.. 128 pr., I
: 130 10 133, B35pL, 136pt. 168pt. 175 pt, 1T, ;
ARIANKUPPAM R.S. No. 109 169 pt. | R [
RZ— . : (b) Deiween 200w and 500 m. from HTL 2 |
e - NS Gttty sm'i‘éé “?21l S A t |
e . L . I8t pl.. 122 o8, 123p8.,
BRIty 128 Fe 125, 126, 127, 138 pr,, §38 pr., 136 pt. 137, i
R.S.Nos. 27 pt., 28 pt,, 29, 30 b1, 3! ., 35 pt, 36 133 pr., 139 ., 167 pt.. 163 pt., 162 pt., 170 pt.. 174 1, ]
17, 35 pt,, 39 pL., 40 to 45, 46 pt., SO L., 51 10 90, 91 1., | 175 pi.
0 DZpl, lﬂl:)l. 102, 103, 10d 'J03 pt., 106 pl., 107, IGBPI :
144 pl, 145, 146, 197pt, $43, 149, I52 pt, 153 pt., | Mamavely | ¢
178 p\., 179 pt., 183 pt. 184 pt., 186 pt, :ss to 223. ,
(3) Mo Development_Zone (upto 200m from 1
Tncng'ntluuu e g HTLY: R.S.Nos. 207 pt., 208.
(b) Between 200 m  and $00m. from HTL: °
R.-S. Nos. 13pl, ””‘--37'"" 85 pt. R.5.Nos. 165 pr., 166pL, 198 pt, 199, 200pt., 20:, A 3
Pondichefey. 2L e mtal d e 203, 304,125, 2%, A0Rt: . '
5 S ¥
e §. Noa! 236 p;b‘;m B 368}:1,’ 372 pu,, | Fooranankuppam &
1, 4 v, 4 410 QEJ {
A s . 5h, 430, a6 g, 4%, 4, AEea g e S ﬁ"p:"'sﬂ’:f“ B _
440, 441, -MZ 443, 4-15 ‘450, 452 to 452 556 56, 5?1:[ S8 1., 59, ﬁg I'; ‘ITJ P 13 L, - i |
= 136 p,, 133 m,, IJS'r:: 14 41 pr, 42, I-'hp
CR.Z. =111 l-lSp[“ 140, l-:?. 148 pt., It’-9. Iiﬂnl‘. 152 pt., 153. I
Kalapet : 154, 155pt., 156, 1
2 [ (b}  Detween 200 m. and 500 m, from HTL:
:l) No'Development Zonc (up to 200 m, irom | R.S.Nos. 29pt, 4lpt, 42pt;, 43pt, 4ddpt,
HTL): R.S. Nos, 155pt, 1569t ‘157 pt., 165 pt.. | 4G pt., 47pt, 48pt, S0pt, Sipt, 52, 3, senp, F
166, 167 pt., 237 pt., 238, 239, 240. 241 p:. 242 pt., | 57 pt., 58 p., GO pl,, 61, 62, '63, 64 pt., 65, 65, 67pt.,
244 pl,liiS pr.. <2 TR G TR o < ﬁ?pt T, 76 p, 7rpl 127, l?ﬁpl lllpt 133p0,
(3pt, 136pt, 137, 138p0, 199 pr, M pto 42 pr, B
- (b} DBectween 200 m. and 500 m. Trom the MTL : M}P" 144 Pi i 1495 pta 148 pt, 150 pt, I5L, 152 1
RN, 153 pt, 15 15576, IS0pL 187 i 195,15, 135, .
118 pl;" pt o165 pr, 167 pu.
168 to 170, 171 pt., 172 pr., 177 b, 173%: wzgt' K"“"“‘“"‘”‘“"“‘ g -.B
'83, 184 pl., 215 pt.; 220 pt.. 221, 222 pt., 223 pi., 224, () No Development Zone (up 5] 2[}0 m. fw.n
5 pu, 236, 227, 228, 229,230, 231 232,.234,-235, 235 FTLY ¢ R.S.Nos. 192pt., 153 pt., 154, 155 pt., 157 g, .
o, 240 pt., 242pt; 244 L 245t 153 pt, 159 pt., 160 to 164, 165 pt, I69pl. 170;:{., E
S ATt pt, 172 0 )74,
Viltaickavady & (b) Uetweea 2001, and 500 m. rrom ‘lu. ‘F
.S Nes. 117 ptt, 118 pt., L19pt., 122pt, 123,124,125, 2
‘(3) 'No Developmient Zone' (up te 200m I‘rmn 126 pL., 137 7t., 128, 129 pu,, 130, 131 pt., 132 o, 135 21,
HMTL!R.S.Nes. 133 pt,, 134 pt,, 135 pL., 146 pt,, 147 pt,, | 150 pt., 151, ISIpl 153 p1., lSSpl 156, :S;pl
148 pt., 149 pt,, ISDpl 152 pt,, tBOpt 191 pt., 192 pt,; 15391.. 159;1(., _It‘;Spl 166 pt., lG‘Ipt L3
194 pt., 195 pt, 199 pt, 200pt., 201. 169 pt., 170t 170pl. .
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i,

14,
.

137,
pt.,

HTL :

67 pr.
133p1.,
142,
152 .,

feom
157 pt.,
170 pe.,

HTL:
14, 528,
1354,
187 1.,
les o,

l
1
' .ft.:muppnm §

<
wp £2) No Development Tone {gp to 200 m. from

\ [¥rL) : R.S:Nes. 177 pr., 178, 179 pt, 182 pt, 183,]
y Py (88 pt,, 137 pt., 183, 189, t
(b} Between 200 nr, and 500 mn. from HTL: R.S.;

Ses, 17 pty, 172pL 175pi 1772pt. 179 pr, 180,1
3t 182 pr, 184 pt., 185 pu, 186 1., [B7 pt.

W

nznapativ |

(’a} No Desclopment Zane (up to 200w, from

ATLY: R.S:Now, 138 pt., 200 pt., 201 pt., 202,203, 204,

-5 51,206 pt., 207, 208,209, 210,211 pt., 212, 213 pt,,
4 pn, 241 pr, 222 pr., 243 to 246, 247 p,, 248, ‘

{ b)) Between 00 m. ond 500 m. from HTL:
£8.Not. 188 92,189 pr., 193 pt., 199 p1., 200 pt,, 201 pi.,
205. 1, 2068 pr., 211 pt, 213 pr,, 214 pt., 215 pt, 234 pt.,
37 pt, 238 pt, 239pL, 240, 241 pt., 242pt, 2471,

—— e

+ KARAIKAL REGION

CRZ—int

XOTTUCHERRY COMMUNE
Keeliakasakudy :

., {a) No Devclopment Zone {up to 200 . from
HTE R.S.I*fcs._lf& pt, 150, 151 pt,,. 162 pt.. 164 pt.

(b} :mtwccu 200 m. and 500 m. from HTL:,
.S Noxw 145 pt., 147 pt., 148 pL, 349 pt, 151 pu,- 182,
igpt.. 158 pt., 159, 160 pt., 161 pt., 162 pt., 163,

P : S 2

Thatathere ;

' 1) ‘No Development Zone (ué ;0-200 m. from
HTL) : R.S.Nos. 156pt., 157, 158, 1941, 195, °*

(D) Between 200m. and 500 o from HTL-R.S.
Nos. 152 pt., 153 pt., 154,155, 136 pt., 159, 160,167 7.,
163 pt., 169, 170, 186G pt., 187 pt., 188, 189, 190, 191
182, 193, 194t :

Sovilpathe :'. F

{a) Na Development Zoue (up'to 200 m. from
HTL) : R.S.Nes, 239 pr., 242,243, 244 pt., 245, 246.

(b) Batwecn 200 m. and SC0 m. from HTL:
R.S. Nos. 208 pt., 232 1., 213,234 pt,, 235pi., 23G9t

Rizhavely |

{3} Mo Devclopment Zone (up to 200, m from
HTL) : R.5.Nes. 23 pt., 25 pt., 26 pi, 27 pt., 140 p1,,
141 pL., 192, 142 pt,, 14d pt, 145, 146 pt.

(b Uetween 200 m, and 300 wi. fromy HTL:
.S Nov, 19pt, 20pt., 21ph. 22, 23pt, 24, 25t
26pt, 27ph, 28,79, 30pt., JopL, 34pt,, 35pL,
36pL, i3pt. 135, 136, 137pl, 135 pt, 133
10 pr, 14l pt, 193 pL, 4ap, 146pL

Akkaravatiam

{a) No Development Zone (up to 100 m. fron
HTL): R.S:Nos, S5pt., S6pi., 59,66, 72pt, 229t
230 pt., 23t pt,, 233 p1,, 235pt., 236 pt.

. {b) Debween 200m, and SCOm. from HTL: R!
Nos. 331, 48 pt, Sipl, S2pt, S3pL, S4pt, 85¢
56 pt., 57, 58, €0, 61, 62, &3, 64, G5 i, G7pt, 63 pt
69 pt., 70 pu, Tipl, 72pt,, T3 pt, 2108, 220 (0 22
Q5 pi, 1 pt, 229 pt., 230pt, 231 pt, 232, 233
234, 235 pt. '

-

Thirwvettahudy ©

(x) No Development Zonc (up to 200 m. fr
MTL): R.8.Nos. 207 pt.. 208 pt,, 209, 210, 211, 212
24 m., 231 pt, 232, 233 e, 202 pl, 263 p. 276

tb) Detwzen 200 m, and 5C0um. from HTL: |
Wos. 196 pt,, 197 pt., 198 pt, 200 pt,, 200 pt., 207
208 p., 212p., 213, 2§14 pt., 215, 2l6pt., 21
219 pt,, 228 pt., 229 pi, 230, 23l pt, 233pt, 23«
235, 236 pt., 244 pt., 245, 246, 247, 248 v, 2%
258 pt., 259, 260, 261, 262 pt., 263 pt.. 264 pt,,
273 pt. 204, 275, 276 pt. e

Hottucherry :

(1) No Development Zene (up to 200 m
HTLY: R.S.Nes.” 307 pr., 3081, 310 pt., 311 pt
313, 34pt, 315 pL., 4t pr., 345, .

(b) Retween 200 m.- and 500 m. fram
R.S.Nox.; 288 pt., 289 pt,, 290, 281, 29291, °
305 pt.,306, 307 pt., 308 gl., 3091 310 pt., 311 pt,
315 pt., 316, 317pt, 318t 319,-320pt,
336 pt., 340 pt, 341 pt, 342, 343, 3d4pt

T.RPATTINAM COMMUNE
K;eﬂlniyur Nerth © ;

{2} No Dcvcld;wlcnl Zonc (up to 200
HTL) : R.S. Nos, 95 pt., 96 pt,, 97 pt., 100 pt,

A7 pt., 238 pt., 239 pi., 240, 24!, 244 pr.

K]
.
3 .

103 pt, 104, 105, 106pt, 109 pr, 110pt,
2Pt C oy e s

J J NE
MANAGEMENT AUTHORITY
PUDUCHERRY
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(b) Between 200m, 3nd 500 . from HTL 1 RS, GOVERNMENT OF 1NDIA Sl
Nos, 68 pt., W0 pt, 74 pt, TTpt, 78, 79 oL, §0pl. Ministay o¢ Housan Resounce Deveresmise o »

"'34pt., 85, 86pt, 95pt., 96 pl, 97 ptL, 98,99, 100 pu, :
1ai pt., 102,103 pt,, 106 p;..?m';. 108, 109 pt., 110 pt., (Ocpartineit of Women and Child Develepment} j

Iipe, 12pr, 113, L4, (1Spr, fifpr, 125pL, . :
126." mm_p 4 P 0P # New Delbit, the 31st July, 1993

MOTIFICATION

= £ > G.SR. 527 (B)— I exsreise o the powers

(a} No Development Zaac (up (g 200 nt, -frol conferred by sub-section (3) of section ] of th:

HTLy: RS.Nos. [4bm., 14dpt, 174p1, 177 Infant Milx Substituies, Feeding Dettles

: Iafans Foods (Regulation of Production. Supply

(o) Detween 200m. and  §00m. feod HTL @} and Distribution) Act, 1992 (41 of 1992y, 1

R.S.Nos. 138 pr., 139, 140, 141 pr, 142 143, 144 pt, | Central Goverament hereby appaints the fiat

145, 146, 147, 143 pr, 153 pt., 160 pt., 161 pt., 162 pt,, | day of August, 1§33 as the date on which ks
172, 173, 174pt, 175, 176pt. said Act shall come inte force. 3

Keezhaiyue South ! . | |

Mrenaxi ANAND CiAUDNARY,
Joint Sccretacy.
{3} No Devclopment Zone (up to 2001, from [Na. F-£2-1/23 NT}
HTLp. R.S.Nos. 203 pt., 2159t 220 pL., 222, 223 pL. A

() Betwees 200 m. ‘and 50O m. ffom MHTL: GOYERNMENT OF {NDIA
RS. Nos. i8lpL. 182pr, 203 pt., 204 pt., 205 ., Mintstry oF Musmay Respuncs DOvELOMIESRT
206 pt., 207 pt., 208 pt, 204 p, 215 pt., 216 L., 237 pr., | (Department of Woman aud Child Developmeni)
23 pt., 219 ot, 220pn, 221 pi, 223, k ’ 1
New Defhii, the st July, 1993,

Yanjoar. :

e

-

: ' MAWE REGION NOTIFICATION
CRZ—1 ¥ 0] e L Y GS. 0.~ S28(E),—In  ex¢ecise. af ke poweise
R 5 ! conferred Ly sub-scorion (1) of section 26 of ihe
iviabeandRalaye's : ; Infant Mitk Substitules, Feedmg Rottles znd Infant
Coods  (Regulati of Preduction, Supply ond

R.S.Nos, 2to 22, W pt,, 24, 25pt, 2600, 29 P4 | Discibution) Ast .'.5‘-;2 (-.ll of 1992), the Central
28 p, 29pt, 30pt, 32pt, SGpt, B4pt. DIpt, 9, Gov:rnmzm} hiereby nukes the following Rules,

‘.‘{i.??%g;.:.?s gt 99 pt, 100 pL, 105, to I}S. 136 pt., namelys—
1, Shore title gt commencenzent.—{1)Thése rule
may’ ke called the Infant Milk Substitutes, Feeeng
GOVERNMENT OF PONDICHERRY Pottles and Infant Foode (Regulation of Produits

tion, Supply and Datribution) Rulss, 1994,

HoalTit ANG WoLvart Derantmest (Healtl)
(2) They shail conie iate force onihedate

(G. 0. Ms. No. 3, doted Tth January 1994) of eonmencenent of thie Iafant Milk Sulstiwtes,
= g - 3 PO v ol Pealing Dottlez sy fufant Foods (Regulation
NOTIFICAT:ON .« | of Production, Supply‘and Disteibution) Ast, 1132
3 e (41 of 1992)
The following tules notified -by the Ministry 3. Definitions.—(1) In lese rules, uiless the
of Human Rc&%urtc:ﬂqv:lap‘mcnl‘ (Departinent .;oi‘,c;?ﬁ:\cfwisl: {(‘:)qulirﬂ‘t—$ ; ;
of Wonten and Child Development), Geverament of ; o . 3
india, New Delbi ns G.S.R, 527 (E) and 528 (£) (4) “Act’ means the Infant Milk Sulstties,
wader the Infant Milk Substitutes,” Feeding Doltles Feeding Boytics and Infant ::’:mh
and [ufant Foads (Regulation of Production, Supply (Regulation of Production, Supply 3ad
and  Distribution) Aet. 1992 ard published in Distribution) Act, 1992 (41 of 1552}
Gozette of India, Extraordinary Part-17, Section 3, by “Authorised Officer™ incans an ofic

Sub-section(i), dated 31-7-1993 arc hercby

republished for genceal informatian of the public. not below e rank of 3 Ciue

{Growp—A or whalever ftaniz ezlizd
. - officer of tlic Goverument duly authe
T. DIANAGUIRAANARTE, rised by the State Govermment szde

Under Secretary o Goveroment (Healili) scetion 125
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MINISTRY OF ENVIRONMENT AND FORESTS
ORDER
New Delhi, the 11th August, 2008

§.0. 2057(E)-—In excreise {)f the powers conferred by sub-scetions (1) n‘nd (3) of
section 3 of thé Environment (Protection) Act, 1986 (29 of 1986) (hercinafier referred to
as the said Aét‘,, the Central Governpment hereby constitutes an authority to be known ag
the Puducherry Coastal Zone Management Authority (hereinafier referred to as the
Authority) cansisting of the following persons, for a pericd of three years, with effect
from the date-of publication of this arder in the Official Gazctte, namely :—

1. Seeretary, i Chairman
Departmient of Environment,
Government of Puduchersy,
Puducherry

~

Director, ‘Member
Department of Fisheries' i

Government of Puduchernry,

Puducherry

Chief Town Planner, - Member
Town and Countcy Planning Department

Government of Puducherry,

-Puducherry

v

4. Prof. R. Ramesh, Member
Direstor, g
Institite of Ocean Management (J1OM)
Anna University, Chennai .

5. Dr. T. Sundararajan, Member
Department of Civil Engineering.
Pandicherry Engincering Coliege,
Puducherry. .

&, Thiru Jurgen Putz, wiE 7 Member
Dircctor,-Palmyra, Centre for Ecological Landuse,
Water Management and Rural Development,
Auroville, Tamil Nady

7. Mgmb&:r Secretary, Member-Scerctary
Puducherry Pollution Contro! Committee
Puducherry a

H. The Authority shall havs the power 1o toke the following measures for protecting
and improving the quality of the coastal environment and preventing, abating and
controlling environmental 'poliuu’qn in arees of the Union Temitory of
Puduchesry, namely: —

'-\ S s/ b
MEMBER SECREZARY
PUDUCHERRY COASTAR ZDNE

MANAGEMENT AUTHORITY
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[ —ams 3(ii)] R W UEEA A

1.

(1) examination of propasals for changes or medifications it classilication of
Coastal Regulation Zone areas and in the Coastal Zone Management Plan
(CZMP) received from the Puducherry Union Territory Administration and
making specific recommembitions (o e Nafional Coastal Zone Management

Authority therefore;

(ii) (a) inquiry into cases of alicged violation of the provisions of the seid Act or
the rules made thereunder or any other law which is relatable to the abjects of the
s2id Act and, if found necessary in a specific case, issuing directions under
section § of the said Act, insofar as such dircctions are not inconsistent with any
dircction issucd in that specific case by the Nationa) Coastal Zone Management
Authority or by the Central Govemment;

{b) revicw of cases involving vivlations of the provisions of the said Act and the
rules made thereunder or under any sther law which is relafable 1o the objects of
the said Act, and if found necessary, referring such cases, with comments, for

review 10 the Nationat Coastal Zone Management Authority:

Provided that the cases under sub-paragraphs (it) {a) and (ii) (b) of
paragraph H may be taken up swo-motu or on the basis of complaint made by an

individual or an representative body or an orpanization;

(it} filing complaints, under section 19 of the said Act. in ¢ases of nan-
compliance of the directions issued by it under sub-paragraphs (i) and (i) of
paragraph Il of this Order; -~

{iv) 1o take action under section 10 of the said Act to verify the facts conceming

the issues arising from sub-paragraphs (i) and (ii) of paragraph Il of the Order,

The Authority shall deal'with environmentalissues refating to O vastal Regulation
Zone which may be referred to it by the Puduchersy nion Territory
Administration. the National Coastal Zone Management Acshority or the Central
Government,

The Authority shatl identify ecologically sensitive areas in the Coastal Regulation
Zone and formulate crea-specilic management plans for such iduntified areas.
The Authority shall identify coastal arcas highly vulncrable to erosion or
degradation and formulate area-specific management plans for such identificd

areas.,

2)ob G Jng— 2

Tt
L =

e
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VI Tes r‘:ﬂ'ﬁéﬂ Sty economically important stretchies m the Coastal
RepCuRiE= i -oanire integrated Coastal Zone Management Plans for the
are Lo .F

ViL “c.‘ﬁg’j&ﬂj subynit the plans prepared by it under paragrophs IV,V and

“VE 2 mmodifications thereof 1o the National Coastal Zone Management o
- ‘cxamination and its approval:
p sotlty shall ensure compliance of all specific conditioas hat are faid

*r ""-:lﬁ;-&- t?*:c_apph?éd Coastal Zong Management Plan of Puducherry.
| BB RS Authority shall famish report of its ectivities at least once in six months to
- " iz National Coustal Zone Management Authority.
* The Authority shall ensure that at kst two third members of the Authority sn:
XL The forsgoing powers and functions of the Autharity. shall be subject to the
supervision and eantrol of the Central Government,
XIL The Authority shall haveits headquarters at Puducherry.
Xill. Any matter specificatly aot falling within the scape’ and jurisdiotion of ihe
Autharity shall dealt with by the simfutory nuthorities concerned,
' ; ‘(P Noi 12:5:2005-14-011)

i
il

=5 feel, 1) 3, 2008

T, 2058(31)— T TR, TG Wt (diRan ) s, 19086 ( 1966 @29 )
(Eﬁ%ﬁﬁé%;mﬁﬁam&wmmﬁ@nmsﬁwwvhhﬁﬁm“gﬁmﬁm
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No.10/DSTE/PCZMA/NOC/JE/2009/ 2IXY
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PONDICHERRY COASTAL ZONE MANAGEMENT AUTHORITY
IIT FLOOR, HOUSING BOARD BUILDING, ANNA NAGAR, PUDUCHERRY-5.
Phone : (0413) 2201256 Fax : (0413) 2203494

LI

Puducherry, the
To L9 TED 200,
The Member Secretary 2 e
Puducherry Planning Authority
Jawahar Nagar, Puducherry

Sir,
Sub: DSTE - PCZMA - Proposed construction of two storeyed resort building
for M/s. Puducherry Back Waters Resort Pvi. Ltd., at R.S. No. 5,
Iyanarkoil Street, Poornankuppam Revenue Village, Ariyankuppam
Commune Panchayat, Puducherry - Views of PCZMA - Reg.

Ref: PPA Letter No. 2671/PPA/SB/2/2008/5388 dt. 25.11.2008

* % %

With reference to the above subject, it is informed that this authority does not have
any objection for the proposed consiruciion of Ywo storeyed resort building for M/s.
Puducherry Back Waters Resort Pvt. Ltd. at R.S. No. 5, Iyanarkoil Street, Poornankuppam
Revenue Village, Ariyankuppam Commune Panchayat, Fuducherry as the said land does not fall
within Coastal Regulation Zone as per the Pondicherry Coastal Zone Management Plan.
| b1

For & on behalf of PCZMA

(6. RATAMOHAN)
DIRECTOR/
MEMBER SECRETARY

PCZMA

r//PY to:
Thiru. R. Jayaprakash,

M/s. Puducherry Back Water Resort Pvt. Ltd.,
No. 87, St. Rosario Street, Muthialpet, Puducherry

MEMBER SECRETA
PUDUCHERRY COASTAL ZQME
MANAGEMENT AUTHORITY
PUDUCHERRY
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PUDUCHERRY PLANNING AUTHORITY
JAWAHAR NAGAR, BOOMIANPET,

PUDUCHERRY = -
s = 3 AUG 2017
& N

No. 570/PPA/Z(ACP)/SB/2017/ .S 3 P

To

P

Lo\
The Member Secretary,

Puducherry Coastal Zone Management Authority,
Department of Science & Technology and Environs ==
Puducherry.

Sir,

Sub: Puducherry Planning Authority - Building plan seeking revised approval for
construction of Hotel Block-A (two storeyed), Administrative Block-B (single
storeyed), Electrical/Genset Room Block-C (single stroreyed), Security Room
Block-D (single storeyed), Change Room Block-E (single storeyed) for Puducherry
Backwater Resort Pvt. Ltd. at R.S.No.5pt, Iyyanarkoil Street, Pooranankuppam,
Poofanankuppam Revenue Village, Ariyankuppam Commune, Puducherry -
opinian/views/NOC sought for - Reg .

Ref: 1. Revised building plan application No., Nil. dt:20.3.2017.
2. Earlier building permit vide no:PPA/574/2671/Z(SB/2)/2008-11 dt:28.03.2011.

3. Earlier clearance issued by PCZMA vide letter
No.10/DSTE/PCZMA/NOC/IE/2009/294 dt:02.02.2009. ’
ke Xk kR k

A building plan application has been received from M/s.Puducherry Backwater
Resort Pvt. Ltd. seeking revised approval for construction of Hotel Block-A (two storeyed),
Administrative Block-B (single storeyed), Electrical/Genset Room Block-C (single stroreyed),
Security Room Black-D (single storeyed), Change Room Block-E (single storeyed) for
Puducherry Backwater Resort Pvt, Ltd. at R.S.No.5pt, Iyyanarkoil Street, Pooranankuppam,
Pooranankuppam Revenue \allage, Ariyankuppam Commune, Puducherry,

In this regard; %'De requested to offer your opinion / views at the earliest, for
processing the case further at this end.

Yours faithfully,

YL U Yo
5/\/\,-\\%\\‘} (V.VID AN:IRU.}\ Y/Mq_

;/g MEMBER SECRETARY
Encl: One building plan.

Copy to:

Puducherry Backwater Resort Pvt. Ltd.,
87, Saint Rozario Street,

Muthialpet, Puducherry — 605 003.

Mob: 98403 90901.

: &WJ‘Q MEMBER SECRETHRY
([,u~ PUDUCHERRY COASTAL e
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No. 3105/PCZMA/CRZ/CLR/SCI/2018/ €
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT
PUDUCHERRYCOASTAL ZONE MANAGEMENT AUTHORITY
3"Fioor, PHB building, Anna Nagar, Puducherry — 605 005.
Phone: (0413) 2201256;Telefax: (0413) 2203494

Puducherry. the 4 4 APR 2018

To

The Member Secretary,
Puducherry Planning Authority,
Puducherry.

Sir,
Sub:  PCZMA — Opinion /Views/NOC sought for by PPA on M/sPuducherry
Backwater Resort Pvt, Ltd. at R.S.No. 5pt, lyyanarkoil Street,
Poornankuppam  Revenue  Village, Ariyankuppam Commune,
Puducherry - Reg.

Ref: 1.Your letter No.570/PPA/Z(ACP)/SB/2017/ 4534 dated

03.08.2017.
2.PCZMA letter No.10/ DSTE/ PCZMA/ NOC/ JE/ 2009/ 294

dated 02.02.2009.

With reference to the above subject, it is informed that the Puducherr}‘/ Coastal Zone
Management Authority has already issued views for M/s Puducherry Back water Resort Pvt
Ltd,located at R.S No.5, IyanarKoil street, Poornakuppain Revenue Village, Ariyankuppam
Revenue Village, Puducherry vide reference cited (2) cited above. Since this is an old

proposal , the earlier view holds good. This is for your kind information.

Yours sincerely,

A
SMITHAR.

DIRECTOR (DSTE)/
MEMBER SECRETARY (PCZMA)

Copy to: of %/

1. Thiru. R. Jayaprakash, M/s. Puducherry Back water Resort }“vt Ltd.
No.87, Saint Rozario Street, Muthialpet, Puducherry — 605 003
2. Standing Guard File,

MLMBER %CC FARY
PUDUCHERRY COASYAL Z
JANAGEMENT AUTHORITY

G‘;‘E PUDUCHERRY
DESPAT,
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THE GAZETTE OF INDIA : EXTRAO%@!ARY [PART II—SEC. 3(ii)]
[
I ATAHATT ¥ 377 5 F A2 (xii) F v 7 At @ 7@ S, si-
“(xii) T8T RAffTws @2 sfagaaT, 1991 & xefiv qemreti= qafazm X a7 ==y gra
TB F & agAIfRT g 43 ga Qe 31 Jers, 2017 9% T UF qHT TF 49T I5d
AT F i FATE WL AT afT G WAy AeAved B I TATAT T AgHEIET 2w

[FT. 5. §1-17011/18/96-)3T0-111]
feoqur: 5o sifdrgmn W % T, aEg T, 9 L @ 3, I9Es (i) § FAT. |, 19(3H),
IrE 6 FHI4, 2011 Z177 TR fit 75 A 47 39 qeagHrq Aefafag gemve g
;-

1. FT.41. 2557(31), JT4E 22 AT, 2013 ;

2. F3MT. 1244(37), Ivda 30 ¥, 2014 ;

3. F.3T. 3085(z7), ATErg 28 7A=Y, 2014 ;

4. Fr.3m, 383(A), T 4 FTALT, 2015 ;

5. F.3M. 556(21), ITE 17 74T, 2015 ;

6. &T.3T. 938(31), aTr™ 31 AT+, 2015 ;

7. FT.31. 1599(31), ITTF 16 54, 2015 ;

8. F.3M. 3552(31), aTE 30 feHaT, 2015 ;

9. FT.3M. 1212(37), TTE 22 6T, 2016 ; 3+
10. 3. 4162(=7), aT4ra 23 fZHa, 2016.

NOTIFICATION
Ncw Delhi, the 23rd February, 2017

S.0. 622(E).—Whereas, by notificution of the Government of India in the erstwhile Ministry of Environment
and Forests number S.0.19 (E), dated the 6™ January, 2011 (hercinatter referred to as the said notification), the Central
Government had declared certain coastul sitciches as Coastal Regulation Zone and restrictions were imposed on setting
up and expansion of industries, operations ind processes in the said Zone;

And whereas, under clause (viii) ol paragraph 5 ol the said notification, the Coastal Zone Management
Authority of a State Government or of a Univn territory is required to submit the draft Coastal Zone Management Plan
along with its recommendations to the Central Governmeut, afler incorporating the suggestions and objections received
from the stakeholders;

And whereas, under clause (xii) ol paragraph 3 of the said notification, the validity of Coastal Zone

Management Plans already approved undei the Coastal Regulation Zone notification, 1991, was extended up to the 31%
January, 2017 by the Central Government vide notification nunber S.0. 1212 (E), dated the 22 March, 2016;

MEMBER SECRE
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MANAGEMENT AUTHORITY
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And whereas, after review of e status of preparation of the Coastal Zone Management Plans, the Central
Goverrp Ment is satisfied that more time is necded by coastal Stales and Union Territories to submit their respective draft
Coastal Zone Management Plans for approval;

And whereas, the Central Government, having regurd to provision of sub-rule (4) of rule 5 of the Environment
(Protec fion) Rules, 1986 is of the upiniun thal it is in public nterest to dispense with the requirement of notice under
clause () of sub-rule (3) of rule 5 of the suid rules for further amending the said notification;

Now, therefore, in exercise of the puwers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) and sub-rule (4) of
rule 5 ©f the Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendmr2ents in the said notification, namcly:-

In the said notification, in paragraph 5. for clause (xii), the following clause shall be substituted, namely:-

"(xii) The Coastal Zone Managcinent Plans as already approved by the erstwhile Ministry of Environment and
Forest under the Coastal Regulativn Zone aotification, 1991, shall be valid up to the 31% day of July, 2017 or till
such time as the approval is given by this Ministry Lo the fresh Coastal Zone Management Plans made under the
said notification, whichever is curlier'.

[F.No. J-17011/18/96-IA.I1I]
ARUN KUMAR MEHTA, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, sub-section (ii)
vide number S.0.19(E), dated the 6" Januury. 2011 and subsequently amended as follows:-

$.0.2557(E), dated the 22™ August. 2013;
$.0. 1244(E), dated the 30™ April, 201+

S.0. 3085(E), dated the 28" November, 2014:
S.0. 383(E), dated the 4" Februury. 2015;
8.0. 556(E), dated the 17" February. 2015;
S.0. 938(E), dated the 31" March. 2015;

S.0. 1599(E), dated the 16™ June. 2015;

S.0. 3552(E), dated the 30" December, 2015;
S.0. 1212(E), dated the 22™ March, 2016; and
S.0. 4162(E), dated the 23™ December, 2016.
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [[—SEC. 3(ii)}
AT, A, IvATT O A0 (7o) w1986 F A 5 % sufaw (3) & @3 (9)
3 JufAaw (4) F arr 7fA waiaeor (FTam) @ity 1986 (1986 F1 29) Y amer 3 i IyeTer
(1) 3 ITARY (2) & GT (v) TT97 TZA oTFTAT 67 AT A BT 397 A= 7 fReafafem siw
Horree FAT 8, rat-
IFq Affrg= ¥ & 5 F =@w (xi) F = ) Rmtafim g s, aafg-
“(xii) FET FAfFawa Wz arfirg=mr, 1991 F wnfie A~prefin T2 t37or dR 39 HAT77 gRy 98 F &
AATRA TOT & yFT TTATT 31 JATE, 2018 FF A7 TH THT TF AHT IHT AFAGAAT F efie

faferarer gty 1
[FT. 5. F.-17011/18/96-3m3-111]
feroor: qer sfAgEAY ST 6 AT, qETe, 91 0, g 3, 399 (i) F FLaT. & 19(H), aT

6 TAE, 2011 gy w7197 £¥ wE oft 37 zad AreATy MafafEe s e -

. FT.3W. 2557(=), AT 22 smre, 2013;

. FT.3M. 1244(=), avrg 30 ¥, 2014;

. FT.3. 3085(%), AT 28 FH=T, 2014;

. F1.3T. 383(31), Av8w 4 w7747, 2015;

. T3, 556(3), T 17 77747, 2015;

. FT.3T. 938(), AT 31 |TH, 2015;

. T, 1599(%), T 16 7, 2015 ;

. FT.3T. 3552(%), AT 30 fZHaw, 2015 ;
9. Fr.3r. 1212(7), AT 22 71, 2016 ;
10. 1.3, 4162(3), AT 23 fa=ige, 2016:
11. FT.3T, 622(31), ATEE 23 w7777, 2017; &7
12. FT.3m, 1393(%), g 3 7, 2017

0O N OO A W N -

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 31st July, 2017

S.0. 2444(E).—Whereas, by notification ot the Government of India in the erstwhile Ministry of Environment
and Forests number S.0. 19(E), dated the 6th January, 2011 (hereinatter referred to as the said notification), the Central
Government had declared certain coastal stretches as Coastal Regulation Zone and restrictions were imposed on the
setting up and expansion of industries. operations and processes in the said Zone;

Anud whereas, under clause (vilfy oF paagraphe 3 of die sald nodNedilon, e Cuasial Zone Mauggeweud
Authority of a State Government oc ot a Union territory is required to submit the draft Coasty] Zonc Management Plan
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along Wwith its recommendations to the Ministry of Environment and Forest, after incorporating the suggestions and
objections received from the stakeholders;

And whereas, under clause (xii) uf paragraph 5 of the suid notification, the validity Coastal Zone Management
Plans already approved under the Coaslal Regulation Zone notitication, 1991, was extended up to the 31 July, 2017 by
the Central Government vide notification number S.0. 622(E), dated the 23" February, 2017;

And whereas after the review ol the status of preparation of the Coastal Zone Management Plans, the Central
Govemment is satisfied that it may take some more time for the coastal States and Union territories to submit their
respective draft Coastal Zone Managcemient Plans for approval;

And whereas the Central Governinent, having regard (0 provision of sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, is of the opinion that it is in public interest to dispense with the requirement of notice under
clause (2) of sub-rule (3) of rule 5 of the suid rules for further amending the said notification;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1980) read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said

notification, namely:-
In the said notification, in paragraph 5, i clause (xii), for figures “2017", the figures “2018" shall be substituted.
[F. No. J-17011/18/96-IA-III]
ARUN KUMAR MEHTA, Addl. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii), vide number S.0. 19(E) dated the 6™ January, 201 | and subsequently amended as follows:-

S.0. 2557(E), dated the 22™ August, 2013;

S.0. 1244(E), dated the 30" April, 2014;

S.0. 3085(E), dated the 28" November, 2014:

S.0. 383(E), dated the 4" Febiuary, 2015;

S.0. 556(E), dated the 17" February, 2015:

S.0. 938(E), dated the 31™ March, 2015;

S.0. 1599(E), dated the 16" June, 2015;

S. 0. 3552(E) dated the 30" December, 2015:

S. 0. 1212(E), dated the 22" March, 2016;

S.0. 4162(E), dated 23" Deceniber, 20106;

S.0. 622(E), dated 23" February, 2017; and

S.0. 1393(E), dated 3" May. 2017.

R N I

.___.
N - o

7% f2eedt, 31 qams, 2017

FTAT. 2445().—*=1T T7FL 7, A0A AR F AT 7330 3T a7 g7 §it
SITPEEAY . F4T. 20(), ATH 6 FA7Y, 2011 (Rt TAH T0F 7oA IF SATFFAT F37 T4 7)
T, FIGT &7 T AT T2 52 F =7 F 97 A7 o7 37 397 d= § IRy ¥ 2mEn :=149
T I7F e, Sfait aat gamero g7 fRdam gt oo

a7 3F FfTgTT F 77 3 A7 wE (7) F e ofid 5 € vz (i) F earefiw A< R Es
FfTgTAT, 1991 F oefiq w=d 7 2 agWifed 747 4T q&y ATEAEH T FET GER T
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F. No. 12-6/2018-IA-I11 PECENECED ‘ll—ﬁl—u-' -

o Government of India ' Despatched on \ Aes
Ministry of Environment, Forest & Climate Change

Telefax: 011-24695338

e-mail: w.bharat@nic.in

Indira Paryavaran Bhavan, Jor Bagh,
Lodi Road, New Delhi-110003.
Dated: 24.10.2018

\ he Chairman,

Puducherry Coastal Zone Management Authority,
& Secretary (Environment)
Department of Science, Technlogy & Environment
Government of Puducherry
3" Floor, PHB Building, Anna Nagar

. Puducherry—600.005. it B b

Sub:  Coastal Zone Management Plan of Puducherry

Sir,

This has reference to letter no. 1590/DSTE/PCZMA/CZMP/SCI/2018, dated 24.09.2018
regarding the Coastal Zone Management Plan (CZMP) of Puducherry, drawn as per the provisions of the
Coastal Regulation Zone Notification, 2011.

2. In this regard, it is to state that based on the recommendation made by the National Coastal Zone
Management Authority in its 35" Meeting held on 24.09.2018 and recommendation of the Technical
Scrutiny Committee held at NCSCM, Chennai on 11.09.2018, the Ministry of Environment, Forest and
Climate Change conveys its approval of the CZMP for the State of Puducherry.

This issues with the approval of the Competent Authority.

r |
o C®
t_(-")xi“-’r & / (W. Bharat Singh)
DD X ]g\ Director/ Se °F’
__Coprm e e B

I. The Director, National Centre for Sustainable Coastal Management, Anna University Campus,
Chennai — 600025, Tamil Nadu,

2. The Additional Principal Chief Conservator of Forests (C), Ministry of Envifonment, Forest and
Climate Change, Regional Office (SEZ), I* and 11" Floor, Handloom Export Promotion Council, 34,
Cathedral Garden Road, Nungambakkam, Chennai — 600 034,

3. QGuaid File.

(W. Bharat Singh)
Director/ Sc ‘F’

p\m
go. B
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ANNEXURE — g N

Fwd: Sub: Illegal construction of buildings andzzds inside Paravakkadu inside CRZ
zone -~ Urgent intervention — Requested.

: Mr Kulothungan A , I.A.S <dcrev@py.gov.in>
MK. Thu, 08 Aug 2024 7:49:42 PM +0530 » '

To ‘Director DSTE" <dste@py.gov.in>, "Conservetor of Forests Pondicherry"

<dcf@py.gov.in>, "VINAYARAJ M.M." ’<dcdm-hq@py.'gov,in>, "Revenue Officer Department

of Revenue and Disaster Management,” <ro-rev.py@gov.in>

From “bangaru cluster <bangaru.cluster@gmail.com>

To: "Lt Governor Office Pondicherry" <ig.pon@nic.in>, "ADC to Lt. Governor" <adcto|g pon@nic.in>, "Dr Sharat
Chauhan, .A.S , Chief Secretary to Government, Government of Puducherry” <cs.pon@nic.in>, "ASHISH
MADHARAO MORE, IAS" <dc.pon@nic.in>, "Mr Kulothungan A , 1.A.S" <dcrev.pon@nic.in>, "ASHISH
MADHARAO MORE, IAS" <secyrev.pon@nic.in>, "Smitha R, IAS" <secy-dste.py@gov.in>, "Director DSTE"
<dste.pon@nic.in> ’

Sent: Thursday, August 8, 2024 3:01:02 PM

Subject: Sub: lllegal construction of buildings and roads inside Paravakkadu inside CRZ zone —~ Urgent
intervention — Requested.

To

The Hon'ble Lt. Governor
Raj Nivas

Govt. of Puducherry.

The Chief Secretary
The Secretary (Forests, Science, Technology & Environment)
The Secretary Revenue / District Collector

Dear. Respected Lt.Governor,

This is to bring to. your urgent and immediate attention to the day —time robbery of
Puducherry’s river banks where private buildings and access roads are built encroaching
into the banks of the Chunnambar river in Poornankuppam Revenue village of
Arlyankuppam commune which fall under the CRZ norms. It may be noted that during
extreme rain-events a buffer zone on both sides of the rivers are mandatory to allow excess
discharge due to high rainfall. The encroacher is clearly encroaching into these zones by
dumping soil, stones and re-defining the river bank which is an unpardonable crlme and
offence which is to be dealt with strong and immediate measures. :

The issue refers to Paravakkadu (where migratory birds come due to its proximity to the
lagoon) Poornankuppam Revenue village (GPS Coordinates Latitude: 11°52'25.93"N
Longitude: 79°48'23.04"E) where a resort and access road has been constructed without
legal provisions under the CRZ norms. Please see the photographs as evidence attached
to this email. This land falls under the CRZ map PY-05 of the CRZ Management plan
approved by the Ministry of Foresls and Climale Change, Govt of Ihdla where any such
activities are prohibited as per notification 2019 the proof of which is annexed in the email.

In this context, it is ironical to note that the draft CRZ map published by the PCZMA and
later withdrawn under public pressure since the draft deliberately omitted key ecologically
sensitive elements, also delineate the said encroachment by the resort inside the sensitive

area (see the overlaid map attached for reference). This day-time robbery is prohibited
under CRZ-2011 Section 3(|x) and under Section 8(III)(A)(iii).

LB

22



Hence we request Your Excellency and theegenior officials of the Government of
Puducherry to act immediately and urgently ar%Stop the ongoing theft as well as initiate
stringent action against the encroachers  and the concerned officials including the
Puducherry Coastal Zone Management Authority, the local revenue officials and the VAO
who are siding with the encroacher by not acting against the earller complalnts filed by
local concerned public lodged against the encroacher.

We also learn that the government is removing the encroachment when this mail is
being sent but we fail to understand why the governemtn is spending tax-payers’
money for the same as the encroacher should be penalized /fined as well as asked to
bear the full cost of removing all the construction/debris at their own costs. '

With Sincere & Kind Regards,

V. Chandrasekhar

President,

Bangaaru Vaickal Neeraadhara Koottamaippu
No.64, East Street, Bahour
Puducherry-607402.

Mob: 97516-81227

© U0 5 Attachment(s) « Download as Zip * Add To °

/&Q PY Map.pdf
2MB e« O

Coastal- Regulatlon Zone-... .pdf
777 KB « O

Poornankubpam_Chunnam.._. -jpeg
129.3KB « O

Poornankuppam_Chunnam....jpeg
169.5KB « &

- Poornankuppam_Chunnam....jpeg
150.6 KB » O
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INSPECTION PHOTOS ON 29.11.2024 & 03.12.2024

Two-storeyed building for resort workers

1.

2. Car parking area
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3.Beautification and permanent construction, including a compound
wall at the entrance.
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GOOGLE EARTH MAP, 2024

APPROVED CZMP 2011
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4. Concrete pavement road along the riverbank.

4
§ OPS Map Camira

i Puducherry,Puducherty, India
J Puducherry Taluk, Puducherry, 605007,
] Puducherry, India
@ g Lat 11.873983, Long 79.805713
t 11/29/2024 03:51 PM
1 Note : Captured by G

Puducherry Taluk, Puducherry, 605007,
Puducherry, India

Lat 11.873999, Long 79.806159
12/03/2024 04:37 PM GMT+05:30
Note : Captured by GPS Map Camera

e
— \'\ e - '
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5. Construction of a wooden jetty.

et
- 1 ops
- '] OPS Map Camura

Puducherry,Puducherry, India
Puducherry Talulk, Puducherry, 605007,

" Puducherry, India
Lat 11.874027, Long 79.805981
11/29/2024 03:51 PM
Note ptured by GPS Map Camera

6. Installation of rainwater overflow pipelines leading into the river.

Q.. .
N e
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7. Construction of a stage near the swimming pool.

<%

i N
. \1_\ ETIJ GPS Map Camara

Puducherry, Puducherry,India
Puducherry Taluk, Puducherry, 605007,
Puducherry, India
Lat 11.874077, Long 79.B06560

= 12/03/2024 04:23 PM GMT+05:30
Note : Captured by GPS Map Camera
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BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL,
SOUTHERN BENCH, CHENNAI
O.A No: 271/2024

IN RE: STATUS REPORT ON
UNAUTHORIZED
CONSTRUCTIONS AND
ENCROACHMENT OF BANK IN
THE CHUNNAMBAR RIVER IN
CRZ - 1IT (NO DEVELOPMENT
ZONE) BY M/s. LAGOON
SAROVAR PREMIERE RESORT
(EARLIER M/s. PONDICHERRY
BACKWATER RESORT PVT.

LTD.), PUDUCHERRY.

PAPER BOOK - 1I

RESPONDENT No. 1
ADOPTED WITH RESPONDENT No. 2

Through

Mr. Ramaswamy Meyyappan

Government Advocate

(Counsel for Respondent No. 1, 2&3)

Government of Puducherry

Madras High Court campus
9940188325/meram6(@gmail.com




